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For State- Smt. Meenakshi Kandulna, Id. P
For Defence Mr.Ganesh Prasad Aggrawal, Id. Ady,

15/C7/2019
A petition for the grant of regular bail fias ot filcd by the penteoes wamely Bich
Whart who has been remanded in judicial custody 111 conne o 1o Pihonia PS a

58 /2019 registered on 12/07/2019 u/s 153 (A) (1) (2), (h) ane 295 (A) ol the IPC 186
and the petitioner is in judicial custody since then.
Brief facts of case is that the inlormam Mansoor  Khalita Sadar  Nwgoan
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Commiittee, Pithoria filed a written FIR before the Pithor Police Station on 12

that 2 girl named Richa Bharti has been posting criticizing messages 9n Faceboak and

Whatsapp against Islam, which has adversely affected the lecling of Muslim Commumin

which could lead 10 communal controversy. A petition signed by fifty seven (57) persons
' postecl by the aseused attached with the I

ed that petitioner is innocent and
e has not published any statement,
rties have agresd to compromise this
se of argument, it ks submitted by the
n and in order 1o establish harmony
posed by the Court

il application. Advancing her couilis

Sner is named in the wrintes complaint

BoOTIca Wﬂu against the petitions? that she has
J [3

0. which are defamaroty in nature and

secord as well a3 docvments of arrest and
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copies of several posts ol petitioner on Facebook and Whar oy
thar the: petitioner s a4 voung, girl of age 19 years, who |
comments on social media, which appears to be burting th
community The fact tha the petitioner has been in pudbcial <ot

a young girl al tender spe having future prospects, she be releasd

iv bl wrrpshonge |
bond of X 7000/ wuh 1wo sureties of like amount cach with comditinn that ane ol 1t
hl!.]l'l \.th be lewal rrtnlrn'l i F..mrhi district :'.\:IL{ ancther st e & peldtive of tl
petitiones

The Court cannot ignore the fact that religious harnom it e n

giptained i our

SOCKLY, One must respect =entiments of other religion a well f
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petitioner and nature ol offence as alleged, in order 1o neunra

the Sipouataan. this Coaurt

cophes of Holy Kuran

ithoria and rest four
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( yped

LM asi, Ranchi

Later on 15.07.2019

As per above order bail bond on behall of accused Richa Bl
order, hence accepted. lssue release order of the petition::

{ [ heched and found
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